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Abstract of the P1'oceeditt{Js of the Council of the Governor General of Inclict, 
assembled for the pU1jJose of making Laws and Regl!h!tiolls wedel' the 
provisions of the .Act of Prwliament 24 &- 25 Viet., cap. 67. 

The Council met at Government House on Friday, the 231'd February, 1883. 

PRESENT: 

His Excellency the Viceroy and Governor General of India, X.G., G.M.S.I., 
G.M.I.E., presiding. 

His Honour the Lieutenant-Governor of Bengal, c.s.I., C.I.E. 

The Hon'ble J. Gibbs, C.S.I., C.I.E. 

Major the Hon'ble E. Baring, R.A., C.S.I., C.l.E. 

Lieutenant-General the Hon'ble T. F. Wilson, C.B:, C.I.E. 

The Hon'ble C. P. Ilbert, C.I.E. 

The Hon'ble T: C. Hope, C.S.I., C.I.E. 

The Hon'ble Raja Siva Prasad, C.S.I. 

The Hon'bie Sayyad Ahmad Khan BaMdur, C.S.l. 

'rhe Hon'ble Durga Charan Lab:L 
The Hon'ble H. J. Reynolds. 
The Hon'ble H. S. Thomas. 
The Hon'ble G. II. P. Evans. 
The Hon'ble R. Miller. 
The Hon'ble Krist9das Pul, Rai Babadur, C.LE. 

MERCHANT SHIPPING BlI/L. 
The Hon'ble MR. llBERT moved that the Reports of the Select Committee 

on the Bill to amend the law relating to Merchant Shipping be taken into , 
ccnsideration. He said that he explained at the last meeting of the Council the 
reasons which had. induced the Select Commi.ttee of this year to make' a change 
in the form of the Bill, and that the Bill which he was now asking the Council 
to take into consideration was substantially the Bill which was agreed to by 
the Select Committee of 1881; that was to say, it was the original Bill pltts 
the substantial alterations and additions which were made by the Select Com-
mittee of last year minus the additions which were made for the purpose of 
consolidation. The original Bill made two or three amendments in the exist-
ing Merchant Shipping Law. The most important of those amendments ware 
these: First, provision was madc for the appointment of an officer who W:1S 

called the Port Inspector, and who, in addition to p'rforming the duties now 
369 L. D. 



G4 MEROHANT SHIPPING. 

performed by the Health Officer, was entrusted with the duty of inquiring 
into any complaints wbich on the arrival of a ship in port might be made by 
any of the cr~w against the master or against any others of the crew. Secondly, 
addition was made to the class of cases in which Marine Courts of Inquiry 
;were to be held. Thirdly, power was given to the Local Governments to fix 
a scale of provisions for less than which a master was prohibited from contract-
ing with any lasclr or Native seaman; and, lastly, a provision was inserted in 
the Bill to the effect that, when the service of Rny lascar was to end at any 
port not in British India, the agreement between him and the master should 
invariably stipalate for his return to British India, and not merely for bis 
employment on board liiome vessel bound to such other port as might be agreed 
on, possibly not in British India. 

That was the Bill as originally introduced. The Select Committee of 1882 
agreed on sundry amendments and additions which he would notice. The 
most important of the amendments were as follows:-

(1) To meet" doubt that had arisen, it was provided, in section 5 of 
the Bill, that nothing in the Bill should apply to any ship 
belonging to or in the service of the Government of India. 

(2) Clauses (Ct) and (c) of section 6 were made to apply only to cases 
where material damage bad been cansed; and, at the suggestion 
of the Board of Trade, the application of clauses (d) and (e) of 
that section had been limited to British ships. 

(3) At the suggestion of the same Board, power had been given, in 
section 9 of the Bill, to the Court making an investigation to 
inquire into charges against masters, mates or engineers, 
whether they were certificated or not. It had a'l.so been pro-
vided that, in every case in which any charge of incompetency, 
misconduct or wrongful act or default arose, the Court should , 
before the commencement of the inquiry, furnish the master, 
ma.te or engineer concerned with a copy of the rflport or state-
ment of the case upon which the investigation had been 
directed. 

(4) In section 13, sub-section (1), the Court bad been required, on 
the recommendation of the Board of Trade, in cases inTolvinO' 

o 
any question as to the cancelling or suspension of t1e certificate 
of a master, mato or engineer, to constitute as it'll assessors two 
persons having experience in the Merchant Service. 
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(5) In section 19 it had been provided that the certificatel:!'ranted in 
lieu of a cancelled or suspended certificate should be ~  a grade 
lower than the one cancelled or suspended; and, in accordance 

with the opinion expressed by the Local ~r  they 

bad been empowered to grant under that section certificates 
without being advised by the Court to do so. 

(6) In section 20 it had been made clelr that the Local Government 

could not euncel or suspend, in the c ~  mentioned in that sec-

tion, certificates granted under the Merchant Shipping (Colo-i 
nial) Act, 1869. 

(7) At the requp,st of the Bengal Government, the officer to be ap-

pointed under section 2S of the Bill as introduced (now section 

31) had been called tile Health-Officer, and he had ~  given 

t.he powers conferred on a Shipping Master by Act I of 1859, 

section 71. Clause (b) of that section of the Dill had also been 

modified so as to confine the power of medically examming 

persons on board to the medical examination of seamen or ap-
prentices. 

He would explain that, in the Acts Telating to Merchant Shipping, 

"seaman" included an officer. l'hose were the amendments. The additions 

were three in number :-

(1) In section M power was given to the Local Governments of fixing, 

with the previous sanction of the Governor General in Council, 

the fees payable by candidates for examination for certificates 

as masters or maLes. 

(2) In section 35 Local Governmeuts were given the power, oonfarred 

on the Board ~ Trade by section va of the Merchant Ship-
ping Act, 1854·, of requiring the further examination of persons 

reported by the examiners to be qualified for certificates. 

(3) The punishment which could be awarded under section 79 of Act 

I of 1859 for misconduct endangering the safety of a ship or 

of any person on board was imprisonment for lifO years. The 

corresponding provision (se'3tion 2.3:J) of the Imperial Merchant 

Shipping Act., 18[;4, allowed such ctIcnces to be punished with 

fine or imprisonment or both, and. there was no reason why the 

punishment should be necessarily more severe under our law. 

Accordingly, section 36 of the Dill provided a penalty of ~ 
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wldch might extend to Rs. 1,000, or imprisonment which might 

extend to two yea.rs, or both. 

That was the Bill as seltIed by the Select Committee of 1882, and that was 

the Bill as it now stood. All he needed to add was that they bad oonsidered 

the provisions of an Imperial Act which had been passed in England since the 

beginning of last year and which was called the Merchant Shipping (Colonial 

Inquiries) Act, but that: it did not appear to necessitate any change in the 

form or snbstance of the present Bill. 

The motioI!. was put and agreed to. 

The Hon'ble !h. lLBERT also moved that the Bill, as amended, be passed. 

The motion was rut and agreed to. 

BENGAL PILOTS BILL. 

The Hon'ble MR. lLBERT., also moved that the Report of the Select Com-

mittee on tbe Bill to give power to arrest persons w hose evidence is needed 

under Act XII of 1859 be taken into cosiueration. He said that this was 8-

smail Bill, which was merely supplementary to the Bill which had just been 

pa.<1,sed by the Council. It re-enacted in a separate measure Olle of the Rec-

tions which was repealed by the Bill which was just passed. The onlyaltera-

tion made in the form of the Bill as approved by the Select Committee of last 

year was that, inasmuch as they had ~  tue coming into operation of 
the other Bill to the ~  of next year, so they had postponed to the same 
date the commencement of this small supplementary measure. 

The motion was put and agreed to. 

The Hon'ble MR. lLBERT also moved that the Bill, as amendt'd, be passed. 

The motion was put and agreed to. 

The Council adjourned to Friday, the' 2nd March, 1883. 

R. J. CROSTHWAITE, 

.Additional Secretary to the Government of India, 

CALCUTTA; J 
The 23,.d Bebruat·y, 1883. 

~  lJepartment. 

S. G. P. ~  369 L. D.-25·40·1S-50. 




